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M. Speaker : Hon'ble members, I have received a notice of
motion of No Confidence from Sarv/shri Bhajan Lal, Capt. Ajay Singh,
Bhupinder Singh Hooda, Rao Dharam Pal, Lachhman Das Azora,
Mange Ram Gupta, Balbir Pal Shak, Dr. Raghubir Singh Kadian,
Dharawyyviz Smigh, Jai Parkash, Chander Mohan, Rag Narender Singh. Sher Singh,
- Jal Parkash Sharma, Smi. Anita Yadav, Dan Singh, Jitender Singh Matik,
Shadi Lal Batra, Karan Singh Dalal and Jagjit Singh Sangwan under Role 65 of
Rules of Procedure and Conduct of Business in Haryana Legistative Assembly
agatast the Council of Ministers in Haryana which reads a8 snder twe

"We move amotion expressing wani of confidence in the Haryana
Ministry headed by Shri Om Parkash Chautala, Chief Ministar™.

The notice of maotion 18 in ordet. 'I‘hﬂmfore, ¥ addmit it.

Now, T request those members who are in favour of leave baing
granted to move the motion, to please rise in their seats. ' '

(At thig stage less than 18 Members Le. 17 Members rose in their
seats) :

Since less than 18 Members are in favour of this motion, the leave
1s refused,

ﬁmw%mfmm

My, Speaker : Now tbe Parliamentary Affairs Minister will move the
motion under Rule 15, ‘
Finance Minister (Prof, Sampat Singh) : $ir, I beg to move—

That the proceedings on the items of business fixed for Ioday be
exempted at this day's sitting from the provisions of the Rule 'Sit-
bmgs of the Assembly', indefinitely. .
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Mpr. Speaker Motion moved-—.

- That the proceedings on the items of business fixed for today be
exempled at this day's sitring from the provisions of the Rule 'St
ngs of the Assembly', indefinitely.

Mr. Speaker Question is-—

That ihe proceedings on the items of business fxed for today he
exempied at this day's sitfing from the provisions of the Rule
‘Sittings of the Assembly’, indefinitely, '

The motion was cartded.

o9 18 % apfiw weam
Mr. Speaker : Now the Paxliamentary Affairs Minister will tnove the
motion under Rule 16, ‘ -
| Finance Minister (Prof. Sampat Singh) : 8ir, I beg to move—

”‘”'j‘f‘:j.,'f;'l‘hat the Assembly at its rising this day shall stand adjourned
. sine die. o 3 '
Mr. 'Spéakar : Motion moved——
,-',-‘Iihat the Assembly at its rising this day shall stand adjoumed
sing die. .
Mr. Spédkér_ 1 (uestion js—

That the Assembly at its rising this day shall stand adjogrned
sing die. :

The motion was cerried.

, s o
& eRam whfivwrs (do 3) A=, 2004
* Mr. Speaker : Now, the Finance Minister will fotroduce the Haryana -
Appropriation (No. 3) Bill, 2001 and will aiso move the meiion for jts
consideration. - S
Finance Minister (Prof. Sawipat Singh) : Sir, I beg o introduce the
- Haryana Appropriation (No. 3) Bili, 2001. ‘ ;
Sir, T beg 1o move— '
- That the Haryana Appropriation (No. 3) Bill be taken ittto con- -
sideration at omce, '
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Mz, Speaker : Motion moved—

That the Haryana Appropriation (No. 3) Bill be taken oo con-
sideration at once,
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Mer. Speaker : Question js—

That the Haryans Appmpximion {No. 3) Bill be taken into con-
sideration at omce. .

The motion wag carried,
Mr. Speaker : Now, the House will consider the Bill clause by clanse.
Clause 2 |

Mr. Speaker : Question ié——
That Clause 2 stand part of the Bill,
The motion was carried.
Clanse 3
Mr. Speaker : Question jge.
That Clause 3 stand part of the Bift,
The motion was carried
Schedule
My, Speafter : Q_uesriﬂrs s .
That Schedule be the Schedule of the Bill.
' | Clause 1
Mr. Speaker : Question js—
That Clause ! stand part of the Bili

The motion was carried.
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Enacthig Formula
Mr. Speaker : Question is—
That Enacting Formula be the Enacting Formula of the Bill,
The motion was carried. ‘
Title
Mr. Speaker : Quastion is—
That Title be the Title of the Rill.
The motion was carried.

Mpr. Speaker : Now, the Financs Minister will move that the Bill be
passed.

Finance Minister : (Prof. Sampat Singh) : Sir, I beg to move—
. That the Bill be passed. |
Mr. Spesker : Motion moved—

- That the Bill be passed.
Mz, Speaker 3 Question 15—

That the Bill be passed.
The motion was carried.

Mr. Speaker : Now, the House stands adjourned sine-die.
#1414 s [(The Sabha then *adjourned sine-die.)
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